THE CONSUMER PROTECTION
REGULATIONS, 2005’

In exercise of the powers conferred by section 30A of the Consumer Pm!erh'qn Acl,
1986 (68 of 1986) the National Consumer Disputes Redressal Commiission with the
previous approval of the Central Government hereby makes the following regulations,
namely.—

1. Short title and commencement.—(1) These regulations may be called the
Consumer Protection Regulations, 2005.

(2) They shall come into force on the date? of their publication in the Official

2. Definitions.—In these regulations uniess the context otherwise requires,—
(@) “Act” means the Consumer Protection Act, 1986 (68 of 1986);

(b) “Consumer Forum” means a District Forum, a Consumer Disputes
Redressal Commission established in a State under clause (b) of section
9 (hereafter called the State Commission) or the National Consumer
Disputes Redressal Commission;

(©) “Registrar” means the head of the ministerial establishment of the
Consumer Forum and exercising such powers and functions as are
conferred upon him by the President of the Consumer Forum;

(d) “rules” means the rules made under the Act;

(e) “section” means a section of the Act;

() words and expressions used in these regulations and not defined
herein but defined either in the Act or in the rules shall have the same
meaning respectively assigned to them either in the Act or in the rules,
as the case may be.

3. Arrangements in Consumer Forum.—(1) A Consumer Forum, being not a
regular court, shall have the arrangements as to depict it distinct from a court.

(2) In the hall in which the Consumer Forum shall hear the parties, the dais
may not be kept more than 30 c.m. in height than the place earmarked for the
parties to occupy.

(3) At the dais of the hall, the President and the members of the Consumer
Forum shall use the same type of chairs at the same level and these chairs need
not have high backs.

4. Dress code.—(1) The President and members of every Consumer Forum
while presiding over the Benches,—

{a) shall wear simple and sober dress;
(b) shall not wear—
(i) flashy dress or dress display any affluence;
(i) Jeans or T-shirts.
‘1. Vide GSR. 342 (E), dated 31st May, 2005, published in the Gazette of India, Extra,, Pt, i1,

Sec. 3(i), dated 3lst May, 2005,
2. Came into force on 31-5-2005,
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(iii) asif they are holding Courts as Judges of a Fligh Court or a Districg
Court. '

(2) The advocates shall be allowed to appear in the usual dress as prescribgg
by the High Court but without the gown. '

5. Hearing hours.—Subject to the provisions of the rules, the normal workipg
hours of the Consumer Forum for hearing matters shalf be from 10.30 a.m. to 1 gg
p-m. and 2.00 p.m to 4.00 p.m on all working days of the Central G'.’}Vernment-m
the case of the National Commission and on all working days of the Stata
Government in the case of the State Commission and the District Forum.

6. Cause List.—(1) Cause list of the Consumer Forum for the following entire
week shall be made ready before the close of the working hours of the preceding
week and displayed on the notice board. The cause list in respect of a Consumer
Forum having a website shall also be hosted on the website. -1

(2) Cause list shall be split into three different parts, namely.—
(i) Admission and after notice matters;
(i) Matters where evidence is to be recorded;
(iii) Final disposal matters.
(3) Every cause list shall contain the following particulars, namely— 1

(1) SL No. (2) No. of the matter (3) Names of the parties (4) Name of the party or
e Counsel or agent
X "' appearing

f a date of hearing is given in the presence of parties or their agents, it
 a ground for non-appearance for the reason that the cause list for the
ed date does not show the matter or contains incorrect entry or there is
ion of the particulars of the matter.

. Insti u complaints, appeals and revision petitions.—(1) Where a

' District Forum or State Commission it shall be filed in three

 the National Commission it shall be filed in four sets

to the number of opposite party(ies)/respondent(s).

shall clearly contain particulars of dispute and the relief

iso be accompanied by copies of such documents as are

the claim made in the complaint.
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reinafter be referred to as Consumer Complaint
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(2) If there is any defect in the filing of the complaint, appeal or rEViSiO_n
petition, the particulars of such defects shall be recorded and the party or his

agents shall be informed of the defects asking them for removing the defects within
15 days.

(3) In case the party disputes in the correctness of the defect_s. pointed out the
matter shall be placed before the Consumer Forum for appropriate orders.

(4) After the expiry of the time given, the matter shall, irrespective of the fact

as to whether the defects have been removed or not, be placed before the Consumer
Forum for appropriate orders.

(5) If the objections raised by the Registrar are substantial and are not removed

r within the time allowed for the purpose, those days shall not be excluded for
. counting the period of limitation.

(6) As required by the second proviso to sub-section (3) of section 12, the
admissibility of the complaint shall ordinarily be decided within twenty-one days
from the date on which the complaint was received.

(7) In case any defect is pointed out by the Registrar, twenty-one days from the
date on which such defect was removed shall be reckoned for the purpose of
sub-regulation (5).

(8) All pending complaints, appeals and revision petitions which have not

come up for admission till the date of commencement of these regulations and are

pending for admission for more than 21 days shall be listed immediately by the

l Consumer Forum for admission and not later than 21 days from the date of
commencement of these regulations.

10. Issue of notice.—(1) Whenever the Consumer Forum directs the issuance
of a notice in respect of a complaint, appeal or revision petition, as the case may
be, to the opposite party(ies)/respondent(s), ordinarily such notice shall be issued
for a period of 30 days and depending upon the circumstances of each case even
for less than 30 days.

(2) When there is a
shall be required.

(3) Whenever notices are sought to be effected by a courier service, it shall be
ascertained that the courier is of repute.

- (4) While appointing the courier for the purpose of effecting service, security
deposit may also be taken. -

(5) Along with the notice, copies of the complaint, memorandum of grounds
of appeal, petitions as the case may be and other documents filed shall be served
upon the opposite party(ies)/ respondent(s).
 (6) After the opposite party or respondent has put in appearance, no
E appﬁ:?am oril;ummhau be received by the Registrar unless it bears an
~ endorsement that a copy thereof has been served upon the other side.
11 Adjoumnment.—(1) Every proceeding before a Consumer Forum shall be

question of raising presumption of service, 30 days notice
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(3) The cost of adjournment, if asked by the opposite party or parties, shall
be less than five hundred rupees per ad]nummenl and could be more depend::
upon the value and nature of the complaint as may be decided by the Consumer
Forum.
(4) The complainant, appellant or petitioner, as the case may be, may also be
burdened with cost unless sufficient cause is shown for seeking adjournmeng:
Provided that in the circumstances of a particular case, the amount of cogt
mapoaed may be less than five hundred rupees but in no case less than one
hundred rupees.
(5) The cost imposed may be given to the other party or parties to defray his
or be deposited in the Consumer Legal Aid Account to be
; the respective Consumer Forum, as the Consumer Forum may order,
(6) If any adjournment is granted without awarding cost, the order sheet sha]
mm the reasons thereof.
~ (7) All orders adjourning the matter shall be signed by the President and
members constituting the Bench and not by the Court Master or Bench Clerk.
 (8) Non-availability of a lawyer who is representing the party shall not be a
ground for seeking adjournment of the matter unless absence is beyond the control
of the lawyer such as his sudden illness or bereavement in the family.

~ 12. Hearing by Benches.—Where a Bench, constituted by the President of the
State Commission or the National Commission as provided under section 16 or
section 20, as the case may be, does not have a member with judicial background
and any complex question of law arises and there is no precedent to decide the
E in 'mgﬁenehsoemst;tuﬁed may refer the matter to the President of the State
3 ' Nahmnal('.‘mnnusswnasthecase may be to constitute another

esi shall be a member.

epresented by a counsel, ltshallbemandatorytoﬁlea
.tw;;daysbefomthemattermﬁxedforargtments
o bmfs ﬂ:ecostshaﬂbemposedatthesamerates

ﬂ&riprovmi‘ons of sections 15, 19 and 24A, the
mﬁttem shall be as follows:—
filed within 90 days from the date of the
arder as the case may be;
ex-parte order under section 22A or
default shall be maintainable if filed
 of the nﬁrﬂer or date of receipt of the
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(iv) The period of limitation for filing any application for which no period
of limitation has been specified in the Act, the rules of these regulations
shall be thirty days from the date of the cause of action or the date of
knowledge.

(2) Subject to the provisions of the Act, the Consumer Forum may condone the
delay in filing an application or a petition referred to in sub-regulation (1) if valid
and sufficient reasons to its satisfaction are given,

15. Review.—(1) It shall set out clearly the grounds for review.

(2) Unless otherwise ordered by the National Commission, an application for
review shall be disposed of by circulation without oral arguments, as far as
practicable between the same members who had delivered the order sought to be
reviewed.

16. Appearance of Voluntary Consumer Organisations.—(1) Recognised
Consumer Organisations have a right of audience before the Consumer Forum.

(2) An authorisation of a Voluntary Consumer Organisation may be by way
of special power of attorney executed on a non-judicial paper or even on plain
paper duly attested by a Gazetted Officer or a Notary Public.

(3) The Power of Attorney holder shall be entitled to engage a counsel, if
authorised to do so.

(4) A Voluntary Consumer Organisation can engage a counsel or an advocate
of its choice or it can itself represent through one of its office bearers as per the
rules governing it. '

(5) In case of a complaint where the Voluntary Consumer Organisation is a
complainant along with the consumer himself and the dispute affects the
complainant individually, he can withdraw the complaint:

Provided that if the issue involves unfair trade practice or restrictive trade
practice a Voluntary Consumer Organisation may continue to proceed with the
complaint even if the complainant wishes to withdraw the same.

(6) A Consumer Forum has to guard itself from touts and busybodies in the
garb of power of attorney holders or authorised agents in the proceedings before
38 B, :

(7) While a Consumer Forum may permit an authorised agent to appear before
it, but authorised agent shall not be one who has used this as a profession:

~ Provided that this sub-regulation shall not apply in case of advocates.
(8) An authorised agent may be debarred from appearing before a Consumer
Forum if he is found guilty of misconduct or any other malpractice at any time.
17, rte interim order.—Any ex-parte interim order issued by the
Const E—”“Fgm shall stand vacated after 45 days if in the meanwhile the
objections to the interim order are not heard and disposed of.
18. Final order.—(1) An order on the top right hand comer shall show as to
when 1‘Bﬁ!fl:m, %ﬁa{l filed and the date of tﬁs order.
(2) The cause title of the order shall contain the names of all the parties with
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is desirable that after mentioning the complainant
ae shown in the title be mentioned and parties
plainant or opposite party No. 1 or

60

(3) In the body of the order it

or the opposite party, their names
thereafter may not be mentioned as com

opposite party No. 2, etc.

(4) The cause title shall also clearly show if the appellant or respondent was
the complainant or opposite party.

(5) The order of a Consumer Forum disposing of a matter shail be as short and
precise as practicable and unnecessary long quotations from the judgments of the
higher courts or otherwise shall be avoided.

(6) When a copy of the order is sent to a party, the mode by which it is sent
and the date on which it is sent shall be stamped on the last page of the order.

7) The Consumer Forum shall pass final order invariably within fifteen days
of the conclusion of the arguments.

19. Return on institution and disposal of cases.—(1) A Consumer Forum is
expected to dispose of at least 75 to 100 matters every month.

(2) A periodic monthly return of institution and disposal of cases shall be sent
by the District Forums to the State Commission.

(3) The State Commission shall submit a periodic monthly return of institution
and disposal of cases to the National Commission.

(4) Notwithstanding anything contained in this regulation, the President of the
National Commission may, at any time, call for any return or information relating
to its functioning from a State Commission or District Forums.

i | Qgs_;;;.l?fr_es?mtiﬂn of records.—(1) In the case of complaint, the record
containing main files with original order sheet shall be preserved for a period of
e veats. b

h(g)in Jtlg.ecaseof records of first appeal and revision petitions, it shall be
served for three years from the date of disposal of the appeal or revision as the

I ediate ly afterihe consumer complaint, first appeal or revision petition,
 case be is disposed of, extra sets shall be given to the parties who may
e sa r filing of appeal or revision petition and in that case the necessity
m the forums below can be dispensed with.
inform the parties while forwarding the certified copy
< 7 do not appear in person at the time of finally
arrange to collect the exfra sets.
e month shall be given for the purpose of collection
i default the extra sets shall be weeded out.
1e order is to be given fo the parties free
fﬁ%&'ﬁﬂes made thereu nder.
tra co shall be issued to him duly certified
2 ive of number of pages.
il cl i secify the date when free copy
en the copy was made ready and the date
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%) A fee of Rs. 20 shall be paid for nbtainl'ﬁgm certified copy-

5 ' party degird document l

. é‘] .ﬂ‘m_\ party desiring to Bet a certified copy of any 5 the meleiof;
€ Lonsumer Fory M, may get the same on payment of certification T

fupees per copy, vaided that if :

: any such doe : | ified ebp}' is
Sought, is over and above 5 Pages, ar docurnent oF HESERIRES

» AN extra amount of one W ' mﬂ }M
be charged over ang above the fee of twenty rupees. : g

(6) Certified COPY of any miscel] o
shall be supplied on

ANeous order passed by the C
22. Inspection of records.—P,

S. 5 per copy., b

o1 rties or their agents can inspect the records of

any matt.er by filing an application on Payment of ten rupees as fee. %
23. Filing of criminal complaint.—Wherever a com

plaint is required to be filed
umer Forum under sub-section (5) of section 13, the Consumer Forum

rty appears in person and is illiterate, the
e to that party the next date of hearing in

26. Miscellaneous.—(1) In al proceedings before the Consumer Forum,
endeavour shall be made by the p

arties and their counsel to avoid the use of
provisions of Code of Civil Procedure, 1908 (5 of 1908):

Provided that the provisions of the Code of Civil Procedure, 1908 may be
applied which have been referred to in the Act or in the rules made thereunder.

(2) Every State Commission and every District Forum shall take steps for its
computerisation and networking,

(3) The Consumer Forum shall give proper respect and courtesy to the parties
who appear in person and shall provide separate accommodation in the Hall for
e convenience of the parties.

(4) The Consumer Forum shail not insist upon the parties to engage advocates.

i i ly of certified
5) The Fees collected for inspection of the documents and supply ify
copiE—:-s) shall be deposited in the account maintained for the purpose of depositing
fee for filing a complaint as prescribed by the Central Government by rules.
iled by or against the senior citizens, physically challenged,
mddf:?z'sTahtfdc;es::afnﬂ:suffzring f%om serious ailments shall be listed and disposed
of on a priority basis.




